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A NCS. 4-6 IN CIVIL APPEAL NO(s). 1175-1177 OF 2012

MARGRET ALMEI DA & ORS. ETC. ETC. Appel I ant (s)
VERSUS
BOVBAY CATHOLI C COOP. HNG. STY. LTD. & ORS. Respondent ( s)

(Wth appln. for clarification of Court’s order dated 30/1/2012 and
and office report )

Date: 13/02/2012 These Interlocutory Applications were called on
for hearing today.
CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE MR JUSTI CE J. CHELAMESWAR

For Appellant(s/)
Applicants

Mukul Rohtagi, Sr.Adv.
. Shal | y Bhasi n Maheshwari , Adv.
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For Respondent (s) Prat ap Venugopal , Adv.
Nanr at a Sood, Adv.
Anuj Sarma, Adv.
Gaurav Nair, Adv.for

S. K J. John & Co.
E. C. Agrawal a , Adv

C. A. Sundaram Sr. Adv.
C.D. Mehta, Ad.

Pritha Sri kumar, Adv.
Ni khil Nayyar , Adv

Gari ma Prashad , Adv
Shyam Di van, Sr. Adv.

P.S. Sudheer, Adv.
M. Ri shi Maheshwari, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

After hearing counsel for the parties, the
Court reserved its orders.

[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master



